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OF RIGHTS) BILL, 1994 —Contd.
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"The People's . Reﬁublic of . China
abolishes the feudal system which held
women in bondage. Women shall enjoy
equal rights with men in political,
economic, cultural, educational and social
spheres, and freedom of marriage for men
and women shall be enforce L."
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*SHRI J. S. RAJU (Tamil Nadu): Mr.
Vice-Chairman, Sir, I rise to support the spirit
with which the Married Women (Protection
of rights) Bill, 1994 has been brought for dis-
cussion here. I appreciate the anxiety with

which the hon'ble lady Member has brought
this Bill.

We have been demanding for more rights
and equality for women. In that direction, this
Bill seeks to provide equal rights to married
women. There can't be any difference of
opinion as regards equality of women is
concerned. With the change of time, demands
for rights of several kinds increase. Even this
morning we were discussing about repealing
TADA. The voice of the Hon'ble Members
was stern and assertive because it concerns
humanrights.

During Sangam age, women had enough
rights in the Tamil land. Mr. Vice-Chairman,
Sir, you know well what our Sangam poetry
says. Even as far back as in Sangam age, love
marriage was recognised by the society. In a
poem from Sangam literature ,a lover tells his
beloved:

Our mothers don't know each other

Nor our fathers ever saw one
another:

Even we were strangers before we met

But like rain drops that fall clown And take
the colour of earth while flowing,

Our loving hearts too have united.

*English translation of the original speech
delivered in Tamil.
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But later when the society slowly
began to refuse rights to women
throughout the country, Tamilnadu
too Veil a victim and women's rights
were curtailed. Yet there have been
lot of efforts to relieve women from
the yoke of social injustice and slavery.
As one wedded to the dravidian move
ment that has been in the forefront
of social reforms, I wish to say a few
words about this movement. It was
our late lamented leader Thanthai
Periyar who launched the self-respect
movement to relieve men from the
clutches of  superstitions and social
injustice. He paid special attention for the
emancipation of women for he thought that
only liberated women would be able to
contribute in making a healthy society. That
is why Mr. E. V. Ramasamy was given the
title 'Periyar' (great man) by the women folk,
In a conference held at Virudhunagar. Periyar
said that even while addressing women the
gender difference should not be shown. At a
time when women were confined to the
kitchen, he said that women should be treated
and called as "mends' just as men.

As great poet: of the self-respect
movement Bharathidasan lamented:

Why do you treat women folk Worse
than that of dust?

He was of the firm opinion that men folk
cannot surge ahead as lorn as women are in
fetters. Another great poet Subramanya
Bharathi had said much beforce: "Let us, men
and women, live with equal rights and mutual
respect." In his thought, Bharathidasan was
out of. step with his contemporaries. Even
when family planning was not thought of, he
said:

I shall make this world congenial
For lovers to live in

And shall find a way
So that they plan their family.
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Since I come from such a movement I wanted
to take part in this discussion.

Sir. when D.M.K. was in power in Tamil
nadu, our great leader Dr. Anna, as the Chief
Minister of Tamil-Nadu enacted the Self-
respect. Marriage Act. D.M.K. Government
also encourage inter-caste marriage and
widow re-marriage. Medals and grants were
given for such marriages. Even some sixty
years before, as a mark of respect to women,
self-respect movement's conference was
presided over by a woman. I am constrained
to say all this because, women in Tamil Nadu
have come to possess certain rights today as a
result of this movement.

There were several social reformers like
Rajaram Mohan Roy and Jyothi-bai Bule on the
national scene as "well. In Tamilnadu, we hud
Periyar. Anna and Dr. Kalaingnar in the van-
guard of social reform movement. Few years
back, before the D.M,K. Government was
dismissed in unjust manner, our leader Dr.
Kalaingnar enacted a law providing right to
property to women. Although there are laws in
India giving right to property to women, a fool-
proof law was enacted in Tamilnadu to give
economic independence to women. I take pride
in saying that our D.M.K. Government has
done that.

Mr. Vice-Chairman. Sir, the mons-tor
called dowry is on its prowl to this day in
spite of laws passed long before to eradicate
it. The anti-dowry act cames into play only
after the tragedies of dowry-deaths and
crualties. 1 would request the Hon'ble
Minister to see if something could be done to
prevent dowry related cruelties and deaths.
Gone are the days when women were
confined to the kitchen. Now women are
working in several sectors. Mrs. Indira
Gandhi presided over the destiny of our
nation for many years. I don't want to cite
more such exam-

ples. 1 only wish to point out the
discrimination meted out to women employed
in private sector. We all know that they are
not treated like their counter parts in
Government service. I hope the Hon'ble
Minister will take necessary steps to render
them justice. Even the two-month maternity
leave given to women in Government service
is not enough. In some countries three to six
months maternity leave is'given. I feel that
women should be given at least three month
maternity leave keeping in mind ehe
hardships they have to go through. Women in
unorganised sectors do not get even
minimum, wage. Particularly those who are
engaged in drudgeries are exploited. When
they grow old and become incapacitated they
have no means for sustenance. So request the
Hon'ble Minister to prepare a comprehensive
scheme to protect the interest of these
unfortunate women.

It is said, that illiteracy would be eradicated
in 12 years, 1 don't know how far we will
succeed. Now we have adult education
programmes all over the country. Even such
literacy programmes benefit mostly men folk.
Attendence of women is poor because of
various social considerations- I visit such
literacy mission schools and I know these
facts very well. Therefore, the Government
should take steps to see that more women are
brought under the literacy mission
programmes. Realising the importance of
educating women Bharathi-dasaii said:

Illiterate mother is like brackish land
where weeds can grow not visionaries.

Even in the field of employment women
have not been given adequate representation.
While T say this [ am reminded of one thing.
For the physically handicapped", we have re-
served- 1 to 2 per cent in job opportunities.
But that is not complied with in practice
when a physically
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handicapped person goes for an interview for
posts reserved for the handicapped, the
officials ask him Whether he can ride a
bicycle or catch a thief. They are being treated
this way and the vacancies are not filled.
Same is the case with women. Keeping these
difficulties in mind, our D.M.K. Government
resolved to appoint only women as primary
teachers and we did so as long as we were in
power. I don't know if it continues now.

Sir, it is a pity that police stations areé no
more symbol of protection, particularly for
women. This is the case throughout the
country. But in Tamilnadu it is still worse.
What happened to Padmini in Chidambaram
and tribal women in Vachathi are only tips of
the ice-bag. As Bharathidasan would -say:

like the temple priest who stole the idol
and vanished," so is the case with policemen
today. Today no woman can walk into the
police station and lodge a complaint fearlessly
in any part of the country. 'And it is still
terrible in ~ Tamilnadu. Mahatma Gandhi
once said that only a day when a woman,
wearing all her jewels, is able to walk on the
streets  fearlessly  at nights can really be
called the day of freedom. But we must
admit that we are yet to see that day. Toddy it
has become 'dangerous to wear even lake
jewels. In Tamilnadu, each day one can see
incidents of theft. It is on the increase now.
Even mangalsutra of women are snatched
away. When a woman opens the door to

answer the call, 'her 'chain or even
mangalsutra is 'Snatched away to her
shock  and surprise. Such is  the
situation today.

Sir, I will make one more point and
conclude Mr. V. P. Singh implemented the
Mandal Commission recom-
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mendations regarding reservation for the

backward classes. While the south
accepted this,  the north protested.
This is because, in the south in

Tamilnadu in  particular. There has come a
general awakening due to the self-respect and
social reforms movements. But the north,
even the students of north, did not accept.
It is regarded as taboo to say north and
south.  But I am only stating a statement of
fact. In the south no party can come to power
unless it supports reservation. But on the
contrary, in the north in party can corns to
power only if it oppose reservation.  This
signifies the difference in the level of
awakening  of the society Yet when we talk
of the difference between the north and the
south you become angry.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I am not angry. I,
indeed appreciate your sentiments.

SHRI J.S. RAJU: Sir. You know well wham
I am referring to.. .

SHRI MISA R. GANESAN (Tamil
Nadu): Mr. Vice-Chairman. Sir, I think you
have this feeling because the Hon'ble Member
has been referring to Bharathidasan of your
state.

VICE-CHAIRMAN (SHRI V. NARA-
NANASAMY): I thank Mr. Raju for that.

SHRI J. S. RAJU: I am also thankful to
you for your gesture. Sir, when you are in
the Chair. I feel so happy that I am tempted
to speak more.

Sir, I am only impressing upon ° the point
that the mind of the society hat to be
changed. Enacting laws alone won't help.
Rajaram Mohan Roy fought against sati all
"his-'life. But today sati is in practice in
several northern states like Rajasthan. 'A
leader who supported -sati was’ a Member of
this House; he was even Minister for some
time. These are the realities. A number of
politicians and Ministers visit the so-called'
religious gurus and bow in reverence before
them. Then what to talk of social refoims.
That is why 1
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have. .been emphasising on rea- fa-r-sﬁ 7 ’1"('31' AT @ @ t
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towards social reforms.

The Hon'ble lady Member has brought this
bill for discussion keeping in mind the larger
interests of women folk. She has incorporated
several points in the bill. But we know these
points concern the society (at large. They can't
be implemented just through Government
machinery, I do appreciate the spirit behind the
bill. Yet we have practical difficulties in our so-
ciety. For example, even when a petition is filed
for divorce, the judge gives enough time to the
couple to see if they could patch up and live
together once again. Again it might be difficult
to ascertain the views of the wife on every
matter as referred to in the Bill. As I conclude I
once again welcome the spirit behind the Bill.
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DR. NAUNIHAL SINGH  (Uttar
Pradesh): Mr. Vice-Chairman, Sir, it is a
very important and a rather evolutionary
Bill in the light of the problems  which
are existing for women for a very long

time in this country. I really
appreciate  and thank Smt. Veena Verma
heartily for having presented  such a Bill.

She has, in fact set a ball in motion for
establishing  justifiable rights for
married women. Sir, why does a
woman have to wait for widowhood to enjoy
her rights on matrimonial property ? This is
a very leading question and a searching
question. Luckily, the Law Minister is
also here.

[The Vice-Chairman -(Shri ~ Suresh
Pachouri) in the Chair]. Sir this Bill presented
by Smt. Veena Verma raises very important
questions highlighting the plight of women
who, under the present provisions, are
bestowed with property rights only after the
death of their
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husbands of in case of divorce. It is shocking to
find that despite nearly half a century after
independence, nothing has happened to really ele-
vate the position of women in the society.
Their ideality has not  been well-established.
According ta a recent survey, it appears that
almost four women commit suicide every day,
some 24 women are kidnapped every day and 20
women are raped every day.  Such is their state
of affairs. Sir. if you look at the police record? of
1986, they reveal that no less than 1,200 women
were burnt for dowry, 1,535 women were
abducted and 1,463 ! women were raped in three
States in particular, namely, = Uttar  Pradesh,
Madhya Pradesh and  West Bengal. Al! these
are testimonies to the fact that women have no
social and economic status in the eyes of the lay.
So, now it is for the law-makers and for this
august House to  consider these horrible facts.
Not only that, under the present law of mainten-
ance,—in particular [ wish to draw attention to
section 125 of the CRPC —there is no provision
for the grant of interim maintenance or ex-parte
maintenance, as a result of  which women who
are separated live often without any means of
subsistence for a period of one to Aree years till
their cases are decided by the courts. Sir, the
Hindu Marriage Act does not provide any similar
grant of ex-parte maintenance. Smt. Veena
Verma's Bill calls for correction of this anomaly
by emphasising the need for an amendment in the
Constitution seeking equal rights for a married
woman on the movable and immovable  pro-
perties of her husband even while -he is alive.
The 'Bill demands that
right on matrimonial property With powers to
will, to divide and to donate her share, if
necessary, to anyone according to her wishes. |
am-quite sure that the women in India-will stand
to gain in a big-way if the Married Women (Pro-
ffetion of Rights) Bill, 1994 presented to this
House by Shrimati Veena Verma is adopted
by this august

a woman should have a
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House The Bill will virtually bring about a
very much needed economic

emancipation of women in this country. The
significance of the Bill is apparent from its
very objectives. If a woman's right in the
property  of her husband is recognised, the
moment she marries she vail start feeling
secure  and will overcome her sense of
helplessness and economic insecurity. This
will minimise, if not really be able to
eliminate, the causes of separation and divorce.
I am sure that this Bill will ameliorate  their
conditions- What will she get in divorce ?
The society should consider very seriously
and this Legislature should also consider
very seriously that there should be a grant
during the time of separation for proper
subsistence.  Another important  aspect of
the Bill relates to the rights proviced for the
married women under section 3 of the Bill
which is also very important. A  women
will have the right to live in the House of her
husband, whether owned by him or by his
joint family, without seeking judicial
separation or divorce. This is very, very
important. Also, without seeding judicial
separation from her husband, she will be
entitled to food, clothing, protection not only
for herself but also for her children. This is
also very important. ~ Otherwise, she is very
much neglected, , therefore support the
grant of some of the basic demands on behalf
of the women of India. Firstly, woman
should be given equal rights in  the property
of her husband, both movable and immovable
property, from the date of her marriage.
Secondly, the women should also be
granted equal rights in the property of their
parents. - This is another very important
aspect. Thirdly, the Government should
direct the National Commission for
Women to evolve a very suitable package for
the amelioration 61 the conditions of the
women in this country.  This is very
important. 'Lastly, the Government should con-
stitute a Commission under the Ministry of
Law to go into the property
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rights oil women. Therefore, Sir, stricter laws
are needed to be enacted by the House on
women's rights. That is my urge. I, therefore,
support the Bill wholeheartedly which is
introduced by Shrimati Veena -Verma and
request the Government to give due
consideration to the Bill. But as I have known
from the history of the Private Members'
Bills, I understand that only seven Bills have
so Jar been accepted by the Government since
the Rajya Sabha came into existence. But I
appeal to the conscience of this House and the
Law Minister that the Private Members' Bills
should be respected, considered very
seriously as is done in other countries and
other democracies of the world.

Thank you. Mr. Vice-Chairman,
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SHRI V. KISHORE CHANDRA S. DEO
(Andhra Pradesh): Mr. Vice-Chairman, Sir,
we are discussing today a Private Member's
Bill in regard to protection of the rights of
married women in our country.

Mr. Vice-Chairman, in this House, we have
several times discussed about the weaker
sections of the society, about the oppressed
classes, about the Scheduled Castes, about the
Scheduled Tribes and about the minorities. 1
think on all these issues, the House has been
unanimous when it came to passing any
legislation, taking
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any action, making any amendments, even if
they were Constitutional amendments. This
House has been unanimous and we have
always risen as one to take measures to
always help these oppressed sections of
society.

Sir, I would like to mention that in our
country, not now but since centuries, women
have been the most oppressed section of our
society. This aspect has also cut across all
party and religious lines and angles, cut
across ail regional barriers and, through the
centuries, women as a class, irrespective of
whether they belonged to forward classes,
backward classes, Scheduled Castes or
Scheduled Tribes, have not only played a
very subservient role but have always been
subjected to a great amount of oppression and
have had to bear great pain and insult in this
great country of ours.

Though our Constitution provided for the
reservation of certain classes of people, I
don't know how women actually slipped from
the mind of the founding fathers of our
Constitution. Whether it was because of the
religious codes which governed society since
centuries or whether it was because of the
laws that evolved through the centuries and
decades, women have always been at the re-
ceiving end.

Mr. Vice-Chairman, our country has been,
I would say, not notorious as far as women
are concerned. We have heard of dowry
deaths. We passed the Anti-Dowry Act. So
many legislative measures and actions have
been taken. But I think we should go to the
root-cause to see as to why these problems
have been continuing and why women still
have to face this kind of a horrendous
situation in a country like ours. Is this just
because women are the weaker sex or is there
any other reason? Is it because of our
religious mores or is if because of OUT social
conditions? What is
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actually the root-cause which has subjected
them to this kind of a problem? Sir, I dare
say that the. main cause of this revolves
around their dependence.

Women have been, for ages, dependent on
the menfolk, whichever class, whichever
region, whichever caste they belonged to and,
I think, this has placed them in a position
where they had to take in a lot of insult and
subject themselves to all kinds of atrocities
which they have been forced to face. There
has been no way out.

Mr. Vice-Chairman, in the recent
laws that have been made, women
have been given rights to property
from their parents side—
father's property. They are coparceners to it
when it comes to rights to parents' property.
But marriage is an institution which has
developed in various countries and in our
country through the ages. Once a woman gets
married, she becomes a part of her husband's
family. Now, fortunately, the Law Minister is
also sitting here, and I would like the
Government and hon. Members of this House
to consider the option of giving coparcenary
rights to a married lady in her husband's
family. After all, she is part of the family
once she is married and she goes over there.

Even in the rights that have been given for
the parents' property, there are several
lacunae. For instance, take your land ceiling
laws or urban land ceiling laws which have
come into existence in the last two or three
decades. In the father's or mother's property,
under most of the land ceiling laws which are
being followed in most of the States,
including the Central land ceiling Act,
women have a right to the property. But when
it comes to agricultural load holdings, in some
States it is only a inruoi. married and
eparated some
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who is entitled to an agricultural holding. But
a major daughter, though she may have a right
to property, is not entitled to an agricultural
land holding. So, what does she do with the
land? She surrenders it, and the compensation
that she gets, you know, is nothing compared
to the market rate. Even if she gets a better
rate, why should you deprive a girl just
because she is a girl, of a separate holding in
the same way her brothers are entitled to. The
same thing applies in the case of urban land
ceiling laws also-Unless yon admit these laws
also which have come, you are only partially
giving them the benefit of what yon have been
doing. That is why most of the dowry deaths
are caused. Generally, when a woman gets
into a family, the family pesters her for
dowry, send her home and ill-treat her. That
leads to very shameful consequences leading
even to death. Now, if you give her right in
the property of her husband's family, then,
they will not harass her for getting dowry
because, once they do that, she can always go
to her parent's place and claim her share in the
property of her husband's family. Once she
becomes a part of that family, why should she
not be entitled to half of the husband's
property? In case of divorce, I think, today,
something called 'maintenance” is given?
Why maintenance? Why not half the salary,
unless she gets married again? Why should
she not set half the share of the house and
other property that belong to her husband? If
we really want to control dowry deaths and if
we really want to stop these social evil's
which have actually besmirched the image of
our society, then. we have to think if these
radical measures and be bold enough to take
these steps which will protect women because
ultimately economic reasons are the basic
causes for all these problems. Well, none of
my friends from the left parties are
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sitting over here, but, at least, I am sure, they
would have agreed with me when I said that.
At least, in this case, definitely, economic
criterion is one of the main reasons, which
has also caused misery to women, especially
in our country.

Well, Mr. Vice-Chairman, now, in the
modern day, when women are getting
educated and when they are also working,
they are also having jobs for themselves, you
will also notice that in such families or in
such cases these problems are not as serious
or as accentuated as they are in more
traditional families where women are not
employed or where they do not have any
source of income. Most of the cases that have
come before us are basically from traditional
families, from backward areas, from
backward regions, where women have not had
the scope or chance to get educated to earn
themselves. Neither have they been allowed
to have any possessions of their own by way
of land or by way of buildings or anything
else either from the parent's side or from the
husband's side. So, technically, what has been
given, as far as the Succession Act is
concerned, in practical terms, does not work.
Therefore, Mr. Vice-Chairman, I think, if we
are really interested in bettering the lot of our
womenfolk, we must also give them these
rights. I think, one of the reasons why this has
not been done, could be also that the repre-
sentation of women has not been substantial
in our legislative bodies. I am not saying that
men do not care for the rights of women or
that they are not bothered about them, but,
once women themselves are there, naturally,
they would focus on them, put pressure on
their colleagues and impress upon them and
on the respective governments to bring about
these changes. We have given reservations for
women in Panchayats and other local bodies.
I think, we should also
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think of giving a certain amount of reservation
to women in Assemblies and in Parliament
also. Why not in Assemblies and in
Parliament also? After all, they must
also have sense of participation in the policy-
making bodies of the States and of the Centre.
You can provide this only if you give them an
opportunity or chance to come and sit in these
Houses and to air their views  and their
feelings to bring about changes not on,ly in
matters of property but to many other avenues,
for which, I think, they would be much more
cornretent since  they themselves have been
experiencing all this. We have start some
women representatives who have
participated in several liberation movements.
They are well-versed with minute problems
from different angles. 1 think our Legislatures
and Parliament should not be deprived of
their experience and all the work that they have
done in these fields. So, Mr. Vice-
Chairman, the House must be happy
that Shrimati Veena Verma has focussed this
issue by bringing in this Private Member's
Bill for discussion in this House. 1 do hope
that the Government will take note of all the
points raised during the discussion. I think
the House will set up a Joint Parliamentary
Committee to look into various aspects in
regard to this and improve upon the
suggestions that have been made over here
and sea that women. whether they are
married or widowad, have a certain amount
of say in the daily activity of life and a cer-
tain amount of control also.

Now, take the case of widows. Widows are
given only half the pension when the Husband
dies. This has it- avderse effect when the
widows are not working. Because of that, their
economic condition deteriorates. I think the
widow should get full pension, which the hus-
band was getting. That is a matter which
should be given -serious consideration. But.
still I feel that the basic pro-blem lies with the
property rights. Once you given her the right
in her husband's property, most of the
problems like dowry deaths of married women
will be
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solved and they will get a certain amount of
respectability. For centuries they have been at
the receiving end, Therefore, Mr. Vice-
Chairman, [ would appeal to the Law
Minister, the Home Minister and the
Government to take this very seriously and
come with a comprehensive legislation after
taking a serious look at the Bill that has been
introduced by Veena Ji. Thank you for giving
me an opportunity to express my views on (he
subject.
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THE MINISTER OF STATE IN THE
MINISTRY OR LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R
BHARDWAJ): Mr. Vice-Chiarman, Sir, |
express my gratitude to all the hon. Members,
who have participated in the debate. I have
carefully noted the points made by all the hon.
Members. I must also congratulate Shrimati
Veena Verma, who has worked very hard. In
her speech she has made several points, which
have been appreciated by the hon. Members
of this House.

The question of emancipation of women is
under debate throughout the world. This
question of providing equal rights to woman
vis-a-vis man is a very important one-
Nobody can dispute this and there can be no
controversy on this point. Our founding-
fa'hers have recognised the equality of all
citizens, including women. We have allowed
protective discrimination under article 15(3)
and laws can be made in favour of women
also. But the fact remains that whenever a
social change is required,
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a very forceful movement is required in this
direction. Movements have come, succeeded
and changes have come. Ours is a multi-ethnic
society. There are diverse customs. There are
various types of cultures in the country. Our
system has been governed according to their
laws. One of the hon. Members mentioned
before the 1950's that when Baba Saheb
Ambedkar brought the Constitution, he
brought equally for women. Then there was a
part of the Hindu Code Bill. A strong
opposition to it within the country was there.
As that time, our beloved leader Pandit
Jawaharlal Nf(iru had to work very hard. He
became a crusader for the rights of women. In
most trying and difficult circumstances,
political 'circumstances, he. had successfully
brought changes in the civil laws of Hindus.
We have the Hindu Marriage Act, the Hindu
Maintenance Act, the Hindu Succession Act,
the Hindu Adoption Act. All these ate a part
of the Hindu Code Bill. They govern the
rights of a Hindu man and woman. So, this
was a change which came in the way.

Recently, our hon. Shri Rameshwar
Thakurji, after a long controvery and a long
debate has brought forward tha Seventy-third
Constitutional (Amendment) which contained
wide-ranging reforms. For the first time, we
have used laws for protective discrimination
in favour of women by reserving 20 per cent
seats in the local bodies. So, India is seeking a
perceptible change in the: attitude of man. I
arm happy that all the hon. Members who
have spoken from both sides are unanimous
that sooner we recognise the fact that women
are entitled to equality In all spheres, the
better it would be and we should take it up in
the country's interest. We are all cognizant of
one thing that women deserve a much better
deal in future. So far whatever has been given
is not suffi-cient. They should he given a
better deal. We should all consider ways and
means by which we can bring them equal
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ta men at a particular time. I am not one of
those who blame anybody Sithis because
harmony is the way of life Harmony comes
from the mental attitude of a man and a
woman. If a man surrenders in favour of a
woman, then, ha does it so for his own
harmony. He gets benefited by that harmony.
Then, his life would be peaceful, calm and
quiet. He enjoys his life. Those who are rigid
and do not give that type of harmony in the
family or in their own life suffer from most of
the social evils like dowry deaths, burning of
women, dispute over matrimonial matters
because of narow-minidedness and petty-
mindedness of the people belonging to tine
society. This is where we need crusaders.
Those who have fought for the rights of
women, for the liberation of women, their
instances are not lacking. We need a mental
attitude first ta see that we agree to what
Shrimati Veena Verma says should be
implemented in totality. There could be no
disagreement of this Bill. Actually, when i
glance 'through this Bill, I find that no
civilised man can disagree with this Ei'»l
because the provisions are such that when a
woman is living with her father, he is duty-
bound as a father or a gardian to protect that
woman's interest and so on. And this Bill is
about the married woman and her rights. Can
anybody deny that she shall have a right to
live in the house of her husband, whether
owned by him or by his joint family. without
seeking judicial separation or divorce f cm her
husband? I do not think anybody will dispute
it. But in reality, it is not so because today
what you see is, most of the familier are
suffering because of the lack of the attitude
that she is a woman who has married a man
and the man must see to it that she lives
comfortably. But it is the mental attitude
which does not allow this. When a man feels
that his own wife should not live peacefully
with him. what more norrow-mindedness can
be there? It is a serious problem we must have
to cure. Therefore, 1 entirely agree that we
must give our serious thought to this problem.
We should educate our
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society. We should bring about changes in our
attitude through education, through our
concern, the concer of this august House in
favour of women. There should be an
atmosphere of that kind where she can live
peacefully. Actually, what is a marriage
meant to be? A marriage is meant to be a
meeting of minds, a meeting of the souls of
the man and the woman concerned, where
they agree to share equally whatever sorrow
or joys they get in their life. That is what we
are taught. But the fact is that our social
attitudes differ and therefore, problems arise.
(Interruption).

Then, if the first demand is accepted, there
is no question of going to the second one for a
right that she shall, without seeking judicial
separation, be entitled to have food, clothing
and shelter. What I am submitting is that we
should see to it that the second problem does
not arise. There should be no separation at all.
There should be absolutely no disharmony.
And food, clothing and shelter should be her
right enshrined in the very fact that she is
married to this man. She should be entitled by
the very basic fact of her marriage to that man
or the family. The husband and the family
concerned should be charged with the
responsibility that he or, in his absence, his
family shall have to ensure all these things to
her. She will be entitled to an equal share in
the property. This is one of the things we must
ponder over. The debate has to be carried
countrywide. Some States have done some
work on this and some are likely to do this.
We want to have a comprehensive sort of law
on what right we can give to an unmarried
woman, what right we can give to a married
woman and what right should devolve on a
divorced woman or a married woman who has
become a widow. Unfortunately, a woman has
to undergo several stages under several
circumstances. Each of them will have to be
taken care of.

The problem is actually in our basic
atiitud-: In same part of our country, in
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some families, people do not like girls
being born in the family at all. This
approach has to be removed. When a girl
is born, they do not feel so happy as they
would when a boy is born.  Fortunately, with
the passage of time, this attitude is vanishing.
I am very happy about it. Now, we give the
same attention to a boy and a girl so far as
education is concerned.  And this
message must be carried across the country.
When a child is born, the dignity of the child
and the Jove for the child should be equal,
whether it, is a boy or a giri. That message
Should be carried througrout the country.
Then, from there onwards, the attitude will
change when it comes to the question of
education. Ifyou educate your daughter in
the same way as you educate your son and give
the same attention to your daugher as you give
your son, I do not think the woman will remain
backward. What happens is, in most of
the rural areas, in most of the areas, they do
not give that attention to the education of girls
and that is where they miss the opportunity.
Wherever they have become educated... they
have come up better than men. Their
performance is better than men. Their attitude
to life is much more serious than men. There-
fore, our attitude for the education of our
children, particularly the girls, should be much
more positive than in the case of boy, because
they face more challenges. They do not stay at
their homes. They have to leave their homes.
This is the ma-nifestation of being a woman
that she has to leave and live with her
husband. Therefore, she has to be provided
more security even at her father's home. Our
culture is not that bad as some people have
tried to depict it. Our ancient culture says:
"God lives there where woman is worshipped."
This is a translation of the Sanskrit sloka that
where woman is respected, God lives there
only.  Therefore, our culture preaches like
this. But it is due to a change in our attitude
that these things have crept into our society
and if somebody says:

“stae A g5 A a8 F,
wew § & 39 A W § T
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But, at the same time, Jai Shankar Prasad has
said:

CH gu dav agt gr’

It you read Kamayani, you will find what our
culture says.

“VHeTE Wi W E w8
All these things are mentioned in our Epics.
Some hon. Member referred to the Ramayana.
But that what Ra-vana said. But it was not
Tulsidas who supported the theory of beating

woman. It was Raivana who was considered
tobe: evil. (Interruptions)

AN HON'BLE MEMBER: But he was the
wisest man.

SHRI H. R. BHARDWAJ : 1 do not
say so. Your own colleague was saying
this. So, what I am submitting is that in
our culture, women are worshipped and
we would consider all these points which
the hon. Member have raised and I assure
this House that we will go into all
these things immediately. I will consti
tute a Committee to go into the pro
blem and we will see how soon we can
make laws to give equality to woman
in the matter of property, in the matter
of looking after her children,
her access to her children, since all been
conveyed properly and we will sit together
and discuss this-problem so that a better deal
is given to them. Thank-you very much.

THE VICE-CHAIRMAN (SHRI SURESH
PACHOURI): Shrimati Veena Vedma.
(Interruptions)

SHRIMATI SARALA MAHESHWARI
(West Bengal): Sir, it will be better if the
Minister gives an assurance as to by what time
it will be done. (Interrup-tions) What is wrons
in it? Sir, would the Minister like to reply?

THE VICE-CHATRMAN (SHRI SU-
RESH PACHOURI): I have called Shrimati
Veena Verma,

SHRIMATI SARALA MAHESHWARI:
The Minister should give an assurance at
least.
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=feaal dimy Fat : (mA wE)
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L 73 Al ag@ At §
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it 1994, fw 7T = Ew
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¥ el A frar st men swEmn
G R T D G T (G
faT, T Sq wad wie srare swe A
g wgfaaas 12 AET, 19945 ¥
g a7 AT ws IR Fiqd el S
¥ ostar uqw Awr, §  wawr o
AT T & § | g ufasifes
&1 & F@ @aw f* eRr g
® AT AT AZATH F faox i‘rqrﬁ
weqra Qi fear o afgses ox @gd
g AEE 9T OF WET §a-
g ¥ % w9 § Wy &y we
§g WET AW FM wAT  Haw g |
agl = S foig fag s ¥, F
& difa-faior § st Swoay
‘r‘aﬁ'itarcr Haq ¥ agms gid §
WA AT T wwmdr gfF AR o
fagaw & greraga 98 e afgarsi
§ aar mars § o fasioasr oaw
gy wama g & wfeami w1, &Y
fo I fafs <18 ag a3 &

THE VICE-CHAIRMAN (SHRI SURESH
PACHOURI): We started the discussion on
this Bill at 2.45. May I take the sense of the
House on whether the mover should be
allowed to continue her speech on this Bill?

SYED SIBTEY RAZI (Uttar Pradesh):
Yes, she should be allowed. Sir, it is a very
good idea from the Chair and we appreciate
it. As she has taken the floor, she should
complete it today.

s{twelt ot Faf ;. gIANTES
wgrd, € Amwr Tgn A g fe
ay y nfafas g faan o
Tq fadaw & Areaw ¥ gurd FFATHI
T s T w9 ¥ W
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fiaT wrgmawdT 7@ § 1 afrwa
aFAl T ag w0 AfFT 7g Wy T,
AR & 7w T3 sread off waady g
o gaw s xfnar &1 FHrgT ®9
¥ &Tuyi Y I ey faarar o,
SR AT FURE W Ewy
o ¥ vEY g W wedl agdr g fr
LRI ER ELE € e K TG T E K
#8h A ARSI AT 9T Tl FT
WA L 2w 208 & ¥ Frsawe
1l adi T s @ fina F i go i
a9 EI g afET @ W gw =Y
g tv mfgat gegerai: age
WA £ ¥ argatd degfy,
el AT E Fgr A oy gardy vy,
NI WG WG AN ¥ WA WY
&, seRvands g, 7 e g saay
femas FT0 g gurd gefa St
D AT ¥ 79 W & #w ofen < e
R ER o 1 i O
A U TR i ar e
F—3RT g TR @
Afry afvEm SToge g ® ¥
BT ¥ F AW IT A IGATTH
F & 177 98 aTRIfE FTI T
AT FIONE § gw B afard
& % 3z F § wie A af@re
BT 7 oAy § 98 sqaa af@rz w5
Hge < § magassdgfy adv
qfedtaT FAFITTFAMC JTT 1
SHR; M. A. BABY (Kerala). Madam, may
I have a clarification front the Chair? Since
she is raising a very impro-lant issue, we also
are equally interested in ii However, there are
many other important issues which have been
relegated to a later time due to the necessity of
taking up the Private Members' business.
Those are Zero Hour issues. May ( have some
idea by when we are going to take up those

issues? For how long will her speech continue
so that we can work out accord-, ingly?

THE VICE-CHAIRMAN (SHRI SURESH
PACHOURI) : I have already taken the sense
of the House and the Mover would be
allowed to finish her speech on the Bill. I
have already taken the sens? of the House.

g’m

-4

SHRI M. A. BABY: Roughly how much
time will the take?

THE. VICE-CHAIRMAN (SHRI SU-
RESH PACHOURI): At the same time, I also
requested her to complete it as early as
possible.

SHRIM A. BABY: Even after 5.00 P.M.?

THE VICE-CHAIRMAN (SHRI SURESH
PACHOURI): Yes.

SHRI GOVIND RAM MIRI : What about
the Special Mentions, Sir?

SLRE L 3 (R TR A L i 1
wERT, THE 41X ST ¥ E  frw
q, 7S S AT wAfA I 7

THE VICE-CHAIRMAN (SHRI SURESH
PACHOURI): T will take the sense of the
House after she finishes her speech.

SHRI M. A- BABY: That means, up till
5.15 she will continue... (Interruptions) . . .

THE VICE-CHAIRMAN (SHRI SURESH
PACHOURI): I will take the sense of the
House at that time. Mrs. Verma, please
continue.

sl A FwA o ATLE §NT
¥ qodrys Taem wrafzgw 3 Ay AT
A6 Z g AAT WL T AWH H, Y
a2 ga7 grar gy, foam =@ €
mfcafern feam &g wWrE #2 T 58
far W% AT T HHAT 396 AT
Frow fegd mofrdr) % W ST
sy & e orfartor fganag 7€t B AT
sHETEw T ¥ faw gH Algwei
F grEges ST T WiEE €9 J
g9 gaTat g7 | qaw T & fan
Tgo wedg afr 37 iqu ¥
FeEt wheFry fom ST 1 Wl ST ¥
sfi yzr-feast oW TAHET AT
Sl @ §1 AR WA e
o g Ty w7 A o 7 8 Fea
Fare & sy mrave) 1 oF fewer §
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THE  VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Please conclude

siway dfwrami: geamsyer ad
g, qH 1A X TG T TN 4T L
Far e T O AT AR AT O
SLi f‘aakt uty A3 wEdiz W
waY ¥ UK TR STH_ FHA
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i{ W 99 4F! SIF) A g afeq
A gt 3@ FA F aET AKX
P gqaaTeR wgm' nargrrr &
rr?wx. O STAR Fof AAHIA S |

=t da faed it : g 3T AR
fam 21 & srrk aﬂgmaﬁmgfﬂi W
10-1s TRae Fraaa o w2 A
We can give her 10 or 15 minutes more. We
can sit for some time more.
o @ 6 R 7 &5 o P weA
TH | rgs’:‘u‘rqgﬁr xfz T '33"}
ik QH‘ W W A RN W AR

10~15TRITTAT AT TRET

“"HE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): 1 have already taken
the sense of the House. The sense of the
House was that we would complete this
discussion today it self. Now, I request her to
conclude as early as possible.
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19 WK 7% F1 FTH 38 Orw €
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SHRI JOHN F. FERNANDES (Goa): Sir
we have raised some important points. The
hon. Member has to respond to them, she can
respond to our queries,

n
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ey S =t o guavTaw
wg¥T, vg A ot X fr oY gt
wRd aTert ¥ agy wgeane fag
I20 q, 9%7 93 § Sumt ¥ waig
T & oT W 1w wwht
3@ F usaw awer ¥ fagEi w
TAK F .. (TRATA)

o Wa fagdies . mwdr s
T gF aeiRfey fam av @ §

SHRI T. VENKATRAM REDDY (Andhra
Pradesh): Sir, tomorrow is our New Year
Day and most of us have to catch the late
evening flight to go to our place.. -
(Interruptions)

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): I have already taken
the sense of the House- -(.Interruptions)

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): I have been waiting
for my Special mention since the last
one week.

| el AT ®QT (I
w3w) @ dor FigT Fawr AW &Y
ST HZ & 1 U ATATT ¥ v Ay

o T )

SHRI .9.. VIDUTHALAI VIRUMBI: Every
day in the evening the Chair... takes the sense
of the House. If you take the sense of the
House, they will ask you to adjourn the
House-This is what is happening during this
week.

SHRI M. A. BABY: Today we are not
adjourning the House.

SHRI S. VIDUTHALAI VIRUMBI: Today
we should continue the House till the Zero
Hour Mentions arid the Special Mentions are
over.
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THE VICE-CHAIRMAN (SHRI SURESH
PACHOURI): Mrs. Veena Verma, you have
already taken 31 minutes. I request you to
wind up your speech as soon as possible.
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THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Smt. Verma, arc
you withdrawing your Bill? Otherwise, I
will have to put it to vote.
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The Bill was, by leave withdrawn.

SHRI T. VENKATRAM REDDY: Sir,
please adjourn the House. (Interruptions)

SHRI S. VIDUTHALAI VIRUMBI: No. For
the last one week, we have been
(Interruptions)

SHRI M. A. BABY: If some Members want
to go, they can go.T(Interruptions)

SHRI S. VIDUTHALAI VIRUMBIL IV
anybody wants to go home, he can go.
(Interruptions). We are not objecting If they
want to go, they are at liberty to do so. They
can go. ..(Interruptions)

- =t faem s WAl TG
- FIAATERL AL, AT agew ST WG o0
a5a &, dfTw qaT waa @ gy |

SHRI M. A. BABY: Sir, even if [ am alone
in the House, I want to raise the issue for
which I have been permitted by the Chair
{Interruptions):

SHRI S. VIDUTHALAI VIRUMBL: If want,
you can speak first and go. (Interruptions)
Mr. Vice-Chairman, Sir, if anybody wants to
go home, let him.... (Interruptions)

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI):: We have 13
speakers for the Zero Hour Mentions and 17
for the Special Mentions, {Interruptions)
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SHRI M. A. BABY Sir, all those should be
taken up. All those are important issues-
(Interruptions) it some Members do not want
to raise those issues for which they have
given notice, they are at liberty to do so. I
have been permitted to raise an issue during
the Zero Hour and I stand by that. I want to
raise it. Similarly, there are many other
Members.. {Interruptions)

SHRI S. VIDUTHALAI VIRUMBI: Vice-
Chairman, Sir, some of the Members may
not be here. There may be very few Members
who will speak. Also, if anybody wants to go
home and if he has any issue for the Zero
Hour------ {Interruptions) we  don't
object.

SHRI GOVINDRAM MIRI: No. Special
Mentions should be taken up
[first. {Interruptions)

SHRI S. VIDUTHALAI VIRUMBI: We have
co-operated yesterday on the understanding
that you will allow us today. The
Appropriation Bills and the Vote-on-Account
Bills were passed on the understanding that
we would be allowed today.

SHRI GOVTNDRAM MIRL: Sir, the Special
Mentions should be taken up first.
{Interruptions)

SHRI S. VIDUTHALAI VIRUMBI: No, no.
This is breach of faith, (Interrup-tions)

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI):- Please be
seated. {Interruptions).

SHRI M. A. BABY: I had to leave for
Chandigarh. But I have-cancelled that only to
raise this issue. {Interruptions)

s oo G0 WYTEY:  TumwTeTRy
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SHRI S. VIDUTHALAI VIRUMBI: Sir,
yesterday we had co-operated with them.
Today, they should co-operate with us. This is
not proper. (Interruptions)

THE  VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Till what time
should we continue the Zero Hour and the
Special Mentions? (Interruptions)

SHRI S. VIDUTHALAI VIRUMBI: Sir,
the Chair itself has announced this in the
Hous\

THE VICE-CHAIRMAN  (SHRI
SURESH PACHOURI): It was deeded that
we will sit up to 6 O'clock.

SHRI s. VIDUTHALAI VIRUMBI: We
are prepared to sit even up to 12 O' clock.
(Interruptions)

SHRI M. A. BABY: sir, one thing is very
sure, that the House cannot be taken for a ride
by some section of the House. The Chair
should understand that we had co-operated
with the Treasury Benches to pass five Ap-
propriation Bills without any disus-sion.
(Interruptions)  We  had  cooperated
yesterday.. -(Interruptions)

Can- I have your attention. Sir
(Interruptions)

oft wef g e (G
ITawTeTd WeEw, & off zEr fa
ferr sTa T
SHRI S. VIDUTHALAI VIRUMBI:

Sir. by this time the Special Mentions

would have been over.. -(Interruptions) ...

SHRI M. A. BABY: Please take up

the Zero Hour Mentions... (Interruptions)
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SHRIS. VIDUTHALAI VIRUMBI: Sir,
don't adjourn the House. .(Interruptions) ...

SYED SIBTEY RAZI  (Uttar Pradesh):
Sir, Mr. Baby is a very senior Member of this
House. He has said that the House should not
be taken for a ride. Definitely, nobody is taking
the House for a ride. We agree that in the
Business Advisory Committee it was
decided that Special Mentions will be taken
up. Now, the Chair has given a ruling that
the Zero Hour Mentions will also be taken up
at 5.00 PM. The normal practice is that the
Zero Hour is for a certain period. Even
generally, we don't take up the Zero Hour in
the afternoon session. There shouldbe a
limit for the Zero Hour. How the Zero Hour
developed into a particular situation and what
happened in the House today itself,
everybody knows that.  But, as it was deeded
in the BAC, we also agree that at least UP to 6
o'clock, we should try to finish the business.
Now, it is up to the hon. Members to decide
how we can finish the business in half -an-
hour. Sir, a few of our Members who come
from Andhra Pradesh and who belong to both
sides of the  House have to catch their
flight because their New Year Day is
being celebrated tomorrow. So, we
have to keep in mind the.sentiments and
emotions of both sides of the House. We
have not scuttled anything. We have never
tried like that. But we have to keen in mind
the emotions and sentiments of both

the sides. Sir, you yourself decide what the
very important points are in the Zero Hour
Mentions in the Special Mentions and they
should be taken up immediately. Still we
have half-an-hour with us and we should
decide the business.

THE VICECHAIRMAN (SHRI SURESH

PACHOURI): Okay, we shall now take up
the Zero Hour Mentions
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SHRI JAGDISH PRASAD MATHUR: Sir,
only one person may be allowed to speak on a

particular point in the Zero Hour.
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